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Utilisation of UJK. grant for Namrup 
Fertilizer Plant

2851. SHRI SOMNATH CHATTER 
JEE: Will the Minister of PETRO
LEUM AND CHEMICALS AND FER
TILIZERS be pleased to state:

(a) whether Government has deci
ded to utilise the British grant to the 
extent ol dolar lo million for the ex
pansion of the Namrup fertilizer plant;

(b) if so, details thereof;

(c) whether that grants have got 
some certain conditions, and

(d) if iso, details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): (a) 
to (d). Yes, Sir It is proposed to 
avail of a possible credit from UK to 
meet a part of the foreign exchange 
cost involved in setting up a gas 
based fertilizer plant in Assam (pro
posed location Namrup). A fertilizer 
appraisal mission from the Overseas 
Development Ministry, UK, has also 
recently visited the country and ap
praised the proposed project. The 
details of the credit offered by the

QDM, UK, have, however, not yet 
been finalised.

DittuMtona with Bihar State Miatottf 
to amend Company Law

2852. SHRI SOMNATH CHATTER- 
JEE. WiU the Minister of LAW, JUS. 
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether it is a fact that he 
had a discussion with the Bihar State 
Minister for Mining and Technology 
for the amendment to Company Law 
in regard to the Bihar State Govern
ment's demand of maintaining the 
coal and mineral ores head offices in 
Bihar, and

(b) it so, the details of the discus
sions thereof?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN):
(a) and (b). This r.atter 
was mentioned by the Bihar State 
Minister sometime ago during the 
course of a discussion. It was ex
plained to him that the companies 
have the right to establish their offi
ces at the places of their choice and 
that the matter can be examined if 
the Government of Bihar has any pro- 
blems in this regard.

Delhi High court order on appoint
ment of New Directors of Swadeshi 

Cotton Mills

2853 SHRI MOHAN LAL PIPIL: 
Will the Munster of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state.

(a) whether it is a fact that 
the Delhi High Court has restrained 
the new Directors appointed by the 
Company Law Board on the Board of 
Swadeshi Cotton Mills Company Limi
ted, Kanpur, headed by Shri B. M. 
Kaul from functioning;

(b) if so, whether the Government 
has gone in an appeal to the Supreme 
Court; and
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(c) what further measures have 
been or are being taken by the Go
vernment to check the irregularities
o i working of Swadeshi Cotton umia 
Company Limited’

THE MINISTER OF LAW, JUSHCE 
AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN)
(a) Yes, Sir The Delhi 
High Court has passed an order 
dated the 18th Jan, 78 staying the 
operation of the order passed by the 
Company Law Board on the 17th Dec, 
77 appointing its seven nominees 
headed by Shri B M Kaul as Direc
tors on the Board of M/S Swadeshi 
Cotton Mills Company Limited ex
cept in regard to three of its no
minees who will be invited to the meet
ings of the Board of Directors but 
will not be allowed to vote

(b) and (c) Petition for special 
Leave to Appeal under Article 136 of 
the Constitution along with Applica
tion for stay of operation of the order 
of the High Court appealed from has 
been flled on 10th March, 1978 in the 
Supreme Court

Delimitation of Constituencies
2854 SHRI R KOLANTHAIVELU 

Will the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS be 
pleased to state

(a) the position in respect of deli
mitation of constituencies on the basis 
of latest growth of population etc,

(b) the cntexia for keeping a reser
ved constituency for three or moie 
terms and

(c) the basis lo make a constituen
cy reserved and convex t it to open 
constituency’

THE MINISTER OF STATE TN THE 
MINISTRY OF LAW JUSTICE AND 
COMPANY AFFAIRS (SHRI NAR 
SINGH YADAV) (a) Under aiti 
cles 82 and 170 of the Con. 
stitution until the relevant figures for 
the first census taken after the year 
2000 have been published it shall not 
be necessary to re-adjust the alloca 
tion of seats m the House of the

People to the States or to ro-wfjust the 
total number of seats in the Legisla
tive Assembly of each State and 
the division of each State into terri
torial constituencies under those arti
cles

(b) and (c) Reservation or de re
servation of constituencies, as the ease 
may be, is made under the provisions
of articles 330 and 332 of the Consti
tution and such other laws passed by 
Parliament, from time to time, on the 
subject
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